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Sr. No......l.ST.B:........

Date..|U.) 00 /224
K. J. RANA-NOTARY

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 160 OF 2024 (WZ)

IN THE MATTER OF:

BAMBHANIYA HARIBHAI BHAGVANBHAI & ORS. ... APPLICANT
VERSUS

UNION OF INDIA & ORS. ... RESPONDENT

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 - GUJARAT
POLLUTION CONTROL BOARD

|
| |, Alkeshkumar Jagdishbhai Rathod, adult, having my office at Swastic Complex,
; Gogha Road,Bhavnagar do hereby solemnly affirm and state an oath as under:

| am presently serving as Regional Officer, Bhavnagar with Gujarat

-

Pollution Control Board. | have perused the record pertaining to the case
available in my office and am conversant with the facts of the case. | am
authorized to swear the present affidavit on behalf of the Gujarat Pollution

Control Board and am otherwise competent to make the present affidavit.

2. | am filing the present affidavit in compliance with order dated 05.02.2025
passed by this Hon'ble Tribunal directing the Board to file an affidavit in

reply in the matter.
3. The appeal has been filed seeking the following principal relief:

“a. Quash the Environment Clearance dated 16" September, 2024
granted by the Government of India, Ministry of Environment,

Forest and Climate Change (File No. J-11015/153/2016-IA-

Qoo
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IIINCM), in favour of M/s Nirma Ltd. during the pendency of the
Appeal.”

‘The primary grievance of the appellants, as can be seen from the prayer

clause is regarding the grant of Environmental Clearance by the Ministry of

Environment, Forest and Climate Change to respondent no. 5. The legality
of the Environmental Clearance will be justified and to that extent the
appeal will be suitably defended by the Ministry of Environment, Forest
and Climate Change.

4. | say that as per the Environment Impact Assessment Notification, 2006
(hereinafter referred to as the ‘Notification’) all projects or activities
included in Category ‘A’ in the Schedule to the Notification require prior
Environmental Clearance from the Central Government in the Ministry of
Environment, Forest and Climate Change on recommendations of an
Expert Appraisal Committee to be constituted by the Central Government
for this purpose. | say that the mining activity for which the impugned
Environmental Clearance has been granted by respondent no. 1 is a
Category A project and has accordingly been appraised by respondent no.

: il

* 5. | say that as per the Notification, there are four stages for grant of

Environmental Clearance which are as follows:

e — o .

(i) Stage 1: Screening (Only for Category B projects and activities)
(i) Stage 2: Scoping

(iii) Stage 3: Public Consultation

(iv) Stage 4: Appraisal

The role of the State Pollution Control Board in grant of Environmental

Clearance for Category A projects is limited to providing assistance in

t““:f\&onductmg public consultation i.e. Stage 3 of the process for grant of

sl

Ao,
il ;!,_Ep&kronmental Clearance.
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| say that the process of public consultation requires engaging with the
local affected persons and any other person who has a plausible stake in
the environmental impacts of the project or activity to understand all the
material concerns regarding the project or activity. The public consultation
process is conducted by carrying out a public hearing at the site or in its
close proximity (district wise) for ascertaining concerns of the local affected
persons and by obtaining written responses from other concerned
stakeholders. For inviting suggestions of the stakeholders, the State
Pollution Control Board is required to upload the draft Environment Impact
Assessment Report prepared by the project proponent on its website. The
Draft Environment Impact Assessment report is based on the Terms of
Reference given by the Expert Appraisal Committee which define the
scope, objective and parameters of the assessment. Simultaneously, the
State Pollution Control Board is required to finalize the date, time and
exact venue for conducting of public hearing within a period of 7 days from
receipt of the draft Environment Impact Assessment Report and advertise
the same in one national newspaper and in another newspaper in
vernacular language. The Board is required to provide a minimum 30 days’
notice to stakeholders for submitting their responses. The Board is
required to complete the process of public hearing within a period of 45
days from the date of receipt of the request letter from the project

proponent for conducting public hearing.

In the present case, the public consultation has been conducted by the
State Pollution Control Board strictly in accordance with the prescribed
procedure. Initially, the project proponent made a request to the Board in
the year 2021 for conducting a public hearing and submitted the draft
Environment Impact Assessment Report based on the approved Terms of
Reference with respect to the three mining projects. The public hearing
could not be conducted on account widespread impact of COVID-19
pandemic and keeping in mind the fatal health concerns at the time. As a

body of the State Government and a responsible authority, the Board did

b

i 'not-“conduct the public hearing keeping in mind the increasing number of
N
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COVID-19 cases as well restrictions imposed by the Government on Gujarat
on public gatherings. Therefore, considering these circumstances, the
public hearing could not be conducted. Since the validity of the old Terms
of Reference expired during the subsistence of pandemic, the project
proponent applied and was issued new Terms of Reference by the Expert
Appraisal Committee on 28.11.2022, 23.12.2022 and 06.02.2023 in respect
of the three mining projects. The project proponent thereafter requested
the Board to initiate the public consultation process and submitted the
draft Environment Impact Assessment Report on 28.02.2023. A copy of
letter dated 28.02.2023 written by the project proponent to the Board is

annexed herewith and marked as Annexure R-1.

The first legal requirement is that the Board must publish an advertisement
fixing a date for public hearing at least 30 days prior to scheduled date of
hearing. The Board uploaded the draft Environment Impact Assessment
Report on its website on 24.03.2023. The Board issued three separate
advertisements for conducting public hearings in connection with all three
projects which were carried in two newspapers namely Indian Express
(English) and Sandesh (Gujarati) on 26.03.2023. The date of public hearings
was fixed on 28.04.2023. The other requirement is to make available the
draft Environment Impact Assessment Report for viewing by general public
so as to enable them to submit their objections, if any, with regards to the
project. The Board submitted the draft Environment Impact Assessment
Report to the office of the District Collector, Bhavnagar, District
Development Officer, Bhavnagar, District Industries Centre, Bhavnagar as
well as the Gram Panchayat and the Integrated Regional Officer, Ministry
of Environment, Forest and Climate Change, Gandhinagar on 27.03.2023.
All documents were made available by the Board for perusal of the general
public 30 days’ prior to the scheduled date of public hearings. A copy of

covering letters showing submission of draft Environment Impact

Assessment Report to various state authorities is annexed herewith and

;gﬁfwrked as Annexure R-2.
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The public hearings were conducted by the Board under the chairmanship
of District Collector, Bhavnagar on the scheduled date and time. A total
number of 60 persons submitted their objections during the hearings. No
complaint was made at the relevant point of time by the appellants
regarding non-availability of the draft Environment Impact Assessment
Report. The objections that were submitted were duly recorded and noted
by the Board. The minutes of the meeting were prepared by the Board and
submitted to the Ministry of Environment, Forest and Climate Change for
further action. The minutes of the meeting were also uploaded by the
Board on its website. The entire public hearing process has been
videographed and all the questions raised in the hearing were effectively

answered.

The appellants have now complained that all hearings were scheduled on
same date and therefore the public hearing process would stand vitiated. |
say that the public hearings were scheduled on the same date keeping in
mind the convenience of the general public and also considering that all
the villages are in the vicinity of each other. No prejudice is alleged or
shown to have been caused to the appellants or for that matter to any
other person in raising or submitting their objections during the public

hearings.

| submit that the limited function discharged by the Board of conducting a
public hearing has been performed fairly and properly and in accordance

with law.

The Board assures to abide by all or any directions that may be issued by

this Hon’ble Tribunal.

DEPONENT
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VERIFICATION

Verified at Vadodara on this fourteenth day of April, 2025 that the
contents of the above affidavit are true and correct, nothing stated
therein is false and nothing material has been concealed therefrom.

Z Dater 1604 hors (Q,um/
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ANNEXURII@)OEI

NIRMA LIMITED

REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CIN : U24240GJ1980PLC003670 « Email : info@nirma.co.in « www.nirma.co.in

Ref: NL/BH/ENV-151/2002/2023 Date: ©4 | 02 | 2023

To,

The Public Hearing Cell,
Gujarat Pollution Control Board,
Sector 10-A, Gandhinagar

i  Gandhinagar- 382 010.
Subject: Public Hearing of Proposed Limestone Mines of M/s. Nirma Ltd. located at Villages
Padhiarka & Doliya, Taluka Mahuva, Dist. Bhavnagar, Gujarat.

Ref No: TOR by EAC, MOEF&CC vide F. No. J-11015/154/2016-IA-1I(M) dated 28" November,
2022.

Dear Sir,

We, Nirma Limited are proposing a limestone mines (MLA: 332.24 ha, ROM: 1.5 MTPA) at
Village - Padhiarka & Doliya, Taluka - Mahuva, District - Bhavnagar, Gujarat.

Proposed project falls under 1(a)-Limestone mines as per ‘Project or Activities’ listed within the
Category to the EIA Notification dated 14™ September, 2006 as amended till date. This project
is classified as Category “A” project and requires public hearing.

We have received Terms of Reference (TOR Letter) from EAC (Non Coal Mining), MoEF&CC,
vide F. No. J-11015/154/2016-IA-II(M) dated 28" November, 2022.

We are enclosing soft & hard copies of Draft EIA & EMP report with relevant annexures &
appendix, Executive Summaries of EIA in English and Gujarati for conducting public hearing/
consultation as per EIA notification in Bhavnagar district.

We, now, request for your urgent consideration of the project and we will provide any
additional information if required in respect of conduct of public consultation for Environmental
Clearance.

Thanking You,
Yours Faithfully,

For Nirma Limited, j;f?r/

Ath Dol

Authorized Signatory
Enclosures: As Above.

I 9 'l.

Better Products. Better Value. Better Living.
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NIRMA LIMITED

'REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CiN : U24240GJ1980PL.C003670 » Email : info@nirma.co.in « www.nirma.co.in

Ref: NL/BH/ENV-152/2003/2023 Date: OY 101 12023

To,

The Public Hearing Cell,
Gujarat Pollution Control Board,
Sector 10-A, Gandhinagar
Gandhinagar- 382 010.

Subject: Public Hearing of Proposed Limestone Mines of M/s. Nirma Ltd. located at Villages
Vangar & Madhiya, Taluka Mahuva, Dist. Bhavnagar, Gujarat.

Ref No: TOR by EAC, MoEF&CC vide F. No. J-11015/152/2016-IA-II(M) dated 23"December,
2022,

Dear Sir,

We, Nirma Limited are proposing a limestone mines (MLA: 612.1336 ha, ROM: 1.6 MTPA) at
Village — Vangar & Madhiya, Taluka - Mahuva, District - Bhavnagar, Gujarat.

Proposed project falls under 1(a)-Limestone mines as per ‘Project or Activities’ listed within the
Category to the EIA Notification dated 14" September, 2006 as amended till date. This project
is classified as Category “A” project and requires public hearing.

We have received Terms of Reference (TOR Letter) from EAC (Non Coal Mining), MoEF&CC,
vide F. No. J-11015/152/2016-IA-1I(M) dated 23" December, 2022.

We are enclosing soft & hard copies of Draft EIA & EMP report with relevant annexures &
appendix, Executive Summaries of EIA in English and Gujarati for conducting public hearing/
consultation as per EIA notification in Bhavnagar district.

We, now, request for your urgent consideration of the project and we will provide any
additional information if required in respect of conduct of public consultation for Environmental
Clearance.

Thanking You,
Yours Faithfully, 8\( »
>

For Nirma Limited, "i\b

Al _bj‘f_{ e

Authorized Signatory
Enclosures: As Above.

Py » ' |

Better Products. Better Value. Better Living.
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NIRMA LIMITED

REGD. OFFICE : NIRMA HOUSE, ASHRAM ROAD, AHMEDABAD - 380 009. PHONE : 079 - 27546565, 27549000 FAX : 079 - 27546603, 27546605
CIN : U24240GJ1980PLC003670 » Emall : info@nirma.co.in ¢ www.nirma.co.in

Ref: NL/BH/ENV-153/2022/2023 Date: 15/02/2023

To,

The Public Hearing Cell,
(sutjarat Pollution Control Board,
Sector 10-4, Gandhinagar
Gandhinagar- 382 010.

Subject: Public Hearing of Proposed Limestone Mines of M/s. Nirma Ltd. located at Villages
Gujarada, Dudheri & Dudhala, Taluka Mahuva, Dist. Bhavnagar, Gujarat.

Ref: TOR by EAC, MOEF&CC vide F. No. J-11015/153/2016-1A-II(M) dated 6% February, 2023.
Dear Sir,

We, Nirma Limited are proposing a limestone mines (MLA: 681.62 ha, ROM: 2.7 MTPA) at
Village - Gujarda.Dudheri & Dudhala, Taluka - Mahuva, District - Bhavnagar, Gujarat.

Proposed project falls under 1(a)-Limestone mines as per ‘Project or Activities’ listed within the
Category to the EIA Notification dated 14" September, 2006 as amended till date. This project
is classified as Category “A” project and requires public hearing.

We have received Terms of Reference (TOR Letter) from EAC (Non Coal Mining), MoEF&CC,
vide F, Nc. J-11015/153/2016-1A-11(M) dated 6™ Fabruary, 2023.

We are enclosing soft & hard copies of draft EIA & EMP report with relevant annexures &
appendix, Executive Summaries of EIA in English and Gujarati for conducting public hearing/
consultation as per EIA notification in Bhavnagar district.

We, now, request for your urgent consideration of the project and we will provide any
additional information if required in respect of conduct of public consultation for Environmentai
Cieararice.!

Thanking You,
Yours Faithfully,

For Nirma Limited, ' \

- . Aot
Aok Do =X

Authorized Signatory
Enclosures: As Above.

255
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ANNEXURE - R2

1 005 REGIONAL OFFIC |
4 GUJARAT POLLUTION CONTROL BOARD ;
PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI -
, CIRCLE,
i GHOGHA ROAD, BHAVNAGAR-364 002 ““'

| ,
‘ PHONE: 2566108

Ref. GPCB/RO/ BHV-PH-2027(C)2023 1% ¢S ~ Date: 2 1 MAR 2023

To,

1. District Collector Office, /\X\LB 2. District Development Officer,
District Magistrate & Collector, 919 District Development Office,
Bhavnagar Bhavnagar

3. General Manager, A RS V1T 4. Regional Officer, Integrated Regional Office,
l)pfék.'t ¥ndustry Centre, b Ministry of Environment, Forests and Climate

@ GBE ﬂﬂﬁawgar Change, Room No. 407, Aranya Bhawan, Near
“’\ m«‘*“’ CH-3 Circle, Sector — 10A, Gandhinagar,
¢ \AV<2 Gujarat — 382010

‘ ‘:au ﬂ\‘5\1"9 The Taluka Development Officer,
\‘ Taluka Development Office,
S\ Mahuva, Dist: Bhavangar

Sub: -. To display documents for Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma
Limited(Mine Lease Area 681.62 Ha).

Ref: 1) Notification No. S.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New Delhi.
2) H.O. Letter No.: GPCB/PH/2022-23/Bhavnagar-43/737435, dated:24/03/2023.

Respected Sir,
M/s Nirma l.imited (Mine lLease Arca 681.62 Ha) has proposed for Gujarda. Dudheri & Dudhala

[Limestone mining Rate of Mining 2.7 MTPA, at of Village: Gujarda, Dudheri & Dudhala, Taluka: Mahuva.

Dist. Bhavnagar
Aforesaid project is covered under project activity 1(a) of category “A™ and requires Hnvironment
Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Environment Forest & Climate

Change (moef&CC). Government of India.

I'he notice of the Public hearing is published in Sandesh in Gujarati language on dated: 26/03/2023 and
in The Indian Express in Lnglish language on dated: 26/03/2023.

[n connection with the subject mentioned above and references, the public hearing of M/s Nirma Limitedior
aforesaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Area,
National Highway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and Time public hearing:
28.04.2023 at 16:00 hours
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Pleasc find enclosed herewith the following documents for the aforementioned Public Hearing.
. Draft Environmental Impact Assessment Report.
Executive Summary of the draft EIA (Gujarati & English)
The copies of the published Public Notices (In Gujarati and English language)., dated: 26/03/2023.

L

You arc requested to arrange widely publicize it & to display the above documents on the notice board for the
reference of the bonafide and interested people.

Yours IFaithfully.

For & on behalf of

Gujarat Pollution Control Board

ka

(A.J. Rathod)
Regional Officer

Iinclosed: As Above.
CCTox
. The Member Sceretary. Gujarat Pollution Control Board, Gandhinagar.... For Information.

Jia
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| CIRCLE,

‘ GHOGHA ROAD, BHAVNAGAR-364 002

‘ PHONE: 2566108

REGIONAL OFFICE
GUJARAT POLLUTION CONTROL BOARD
| PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI

Ref. GPCB/RO/ BHV-PH-2027(C)2023/ 4% S

o,

1. District Collector Office, %
District Magistrate & Collector,
Bhavnagar

3. General Manager, 4.

District Industry Centre,
Bhavnagar

5. The Taluka Development Officer,
Paluka Development Office,
Viahuva, Dist: Bhavangar

Cbwe 27 MAR 2023

District Development Officer,
District Development Office,
Bhavnagar

Regional Officer, Integrated Regional Office,
Ministry of Environment, Forests and Climate
Change, Room No. 407, Aranya Bhawan, Near
CH-3 Cirele, Seetor — [0A, Gandhinagar,
Gujarat — 382010

Sub: - To display documents for Public Hearing of the proposed ‘A’ Category Projeet of M/s. Nirma

Limited(Mine Liease Arca 681.62 Ha).

Ret:

1) Naotification No. §.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New Delhi.

2) H.O. Letter No.: GPCB/PH/2022-23/Bhavnagar-43/737435, dated:24/03/2023.

Respected Sir,

M/s Nirma Limited (Mine l.ease Arca 681.62 Ha) has proposed for Gujarda. Dudheri & Dudhala

LLimestone mining

Dist Bhavnagar

Aforesaid project is covered under project activity 1(a) of category “A”

Rate ol Mining 2.7 MTPA, at of Village: Gujarda, Dudheri & Dudhala, Taluka: Mahuva.

and requires Bnvironment

Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Bnvironment Forest & Climate

Change (moef&CC). Government of India.

The notice of the Public hearing is published in Sandesh in Gujarati language on dated: 20/03/20223 wid

in The Indian Express in English language on dated: 26/03/2023.

In connection with the subject mentioned above and references, the public hearing of M/s Nirma Limitedios

aforesaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Area,
National Highway 8 /51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and Time public hearing:
28.04.2023 at 16:00 hours

7&}???}43)’23
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Please find enclosed herewith the following documents for the aforementioned Public Hearing.
[, Draft Environmental Impact Assessment Report.
2. Exceutive Summary of the draft EIA (Gujarati & English)
3. "The copies of the published Public Notices (In Gujarati and English language), dated: 26/03/2023.

You are requested to arranse widely publicize it & to display the above documents on the notice board for the
reference of the bonafide and interested people.

Yours I"aithfully,

For & on behalf of
Gujarat Pollution Control Board

Auag, . o,p

(AL Rathod)
Regional Officer

Linclosed: As Above.
CC To:
. The Member Sceretary. Gujarat Pollution Control Board, Gandhinagar.... For Information.

0l
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1 OO REGIONAL OFFICE - ﬂ
GUJARAT POLLUTION CONTROL BOARD E—

PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI LD '
CIRCLE, “" \|
GHOGHA ROAD, BHAVNAGAR-364 002 -y ‘

PHONE: 2566108 —

Ref. GPCB/RO/ BIIV-PH-2027(C)2023/ 4369 - pate: 2 7 MAR 2023
To,
L~ Prant Officer, VL Mamlatdar,

P’rant office, Mamlatdar office,

Mahuva, Dist: Bhavnagar Mahuva, Dist: Bhavnagar

3. Chief officer,
Mahuva Nagarpalika,
Mahuva, Dist: Bhavnagar

Sub: - Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma Limited(Mine Lease
Arca 681.62 Ha).

Ref: 1) Notification No. 8.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New

(€7 Delhi.

2) 1L.O. Letter No.: GPCB/P11/2022-23/Bhavnagar-43/737435, dated:24/03/2023.

Respected Sir,

M/s Nirma Limited(Minc Lcase Arca 681.62 Ila) has proposed for Gujarda. Dudheri &
Dudhala Limestone mining - Rate Of Mining 2.7 MTPA, at of Village: Gujarda, Dudheri & Dudhala.
I aluka: Mahuva, Dist. Bhavnagar.

Aforesaid project is covered under project activity 1(a) of category “A™ and requires
Lnvironment Clearance under EIA notification - 2006 as amended in 2009 by Ministry of
I:nvironment Forest & Climate Change (moef&CC). Government of India.

I'he notice of the Public hearing is published in Sandesh in Gujarati language on dated:
26/03/2023 and in The Indian Iixpress in English language on dated: 26/03/2023.

In connection with the subject mentioned above and references, the public hearing of M's
Nirma Limited for aforesaid project has been scheduled as following:

‘ Venue of public hearing:
Nirma Cement Plant Area,
National Highway 8 E/51,

Survey no. 80, .

Village: Padhiarka, Ta: Mahuva, \,#‘7‘. ﬁ’

Dist: Bhavnagar. %\ .“'\ ,r"a,”%
. _ ©2 o,

Date and Time public hearing: . '

28.04.2023 at 16:00 hours \P x

Please find enclosed herewith the following documents for the aforementioned Public Hearing.
I Lxecutive Sumimary of the draft EIA (Gujarati & Linglish)

2. The copies of the published Public Notices (In Gujarati and English language). dated:
26/03/2023.
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GUJARAT POLLUTION CONTROL BOARD

LOT NO: SWASTIK COMPLEX, NR- OKHADAJI N
PLOT NO: 1616/1617, swxmgkcc(ﬁw&lux NR- VIR MO N
GHOGHA ROAD, BHAVNAGAR-364 002 “."‘,

- PHONE: 2566108

Ref. GPCB/RO/ BHV-PH-2025 (0)2023/ W3 (1 Date: | ? 7 MAR 2023 |

To,
1.  District Collector Office, ﬂ 2. District Development Officer,
District Magistrate & Collector, S\LB

Bhavnagar A Bhavnagar
3. General Manager, = 4. Regional Officer, Integrated Regional Office,
l)istricl lmlus}:%y Centre, Ministry of Environment, Forests and Climate
l%fymgdr . Change, Room No. 407, Aranya Bhawan, Near
@‘ m\“d a CH-3 Circle, Sector — 10A, Gandhinagar,

o€ N9 Gujarat — 382010
o\

Q\

t}e Taluka Development Officer,
I"aluka Development Office,
Mahuva, Dist: Bhavangar

ﬁ>

Sub: - To display documents for Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma
Limited(Mine Lease Area 332.24 Ha).

Ref: 1) Notification No. S.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New Delhi.
2) H.O. Letter No.: GPCB/PH/2022-23/Bhavnagar-41/737434, dated:24/03/2023.

Respected Sir,

M/s Nirma Limited (Mine Lease Area 332.24 Ha)has proposed for Padhiarka-Doliya Limestone mining
Rate of Mining 1.5 MTPA, at Village: Padhiarka & Doliya, Taluka: Mahuva, Dist. Bhavnagar.

Aforesaid project is covered under project activity 1(a) of category “A™ and requires Environiment
Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Environment Forest & Climatc
Change (moet&CC). Government of India.

o
()

I'he notice of the Public hearing is published in Sandesh in Gujarati language on dated: 26/03/2023 und

in The Indian Express in English language on dated: 26/03/2023.

[n connection with the subject mentioned above and references, the public hearing of M/s Nirma Limited for
atoresaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Area,
National Highway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,

Dist: Bhavnagar.

Date and Time public hearing:
28.04.2023 at 13:00 hours

REGIONAL OFFICE - - 101 8

District Development Office, - ' ‘ )
\ g3
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Please {ind enclosed herew th the following documents for the aforementioned Public Hearing.
1. Draft Environmental Impact Assessment Report.
2. Execcutive Summary of the draft EIA (Gujarati & English)
3. The copies of the published Public Notices (In Gujarati and English language), dated: 26/03/2023.

You are requested to arrange widely publicize it & to display the above documents on the notice board for the
reference of the bonafide and interested people.

Yours Faithfully.

For & on behalf of
Gujarat Pollution Control Board

Mw/lu .

{A.J. Rathod)
Regional Officer

Finclosed: As Above.
CC To:
I. The Member Secretary. Gujarat Pollution Control Board, Gandhinagar.... For Information.

Ol



~ REGIONAL OFFICE ...~ 1020
GUJARAT POLLUTION CONTROL BOARD S ——.

PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI ‘ P oo e
, e
CIRCLE, ““
1 GHOGHA ROAD, BHAVNAGAR-364 002 N
. PHONE: 2566108 et
Ref. GPCB/RO/ BHV-PH-2025 (C)/2023/ L\ A ; & Date: :
. H ; ;
27 MAR 203
To,
1. District Collector Office, 2. District Development Officer,
Distriet Magistrate & Collector, District Development Office,
Bhavnagar Bhavnagar
3. General Manager, 4. Regional Officer, Integrated Regional Office,
Distriet Industry Centre, Ministry of Environment, Forests and Climate
Bhavnagar Change, Room No. 407, Aranya Bhawan, Near

CH-3 Circle, Sector — 10A, Gandhinagar,
Gujarat — 382010
o The Taluka Development Officer,
Faluka Development Office,
Muhuva, Dist: Bhavangar

Sub: - To display documents for Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma
Limited(Mine Lease Area 332.24 Ha).

Ref: 1) Netification No. 5.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New Delhi,
2) H.O. Letter No.: GPCB/PH/2022-23/Bhavnagar-41/737434, dated:24/03/2023.
Respected Sir,

M/s Nirma Limited (Mine Lease Arca 332.24 Ha)has proposed for Padhiarka-Doliya Limestone mining
Rate of Mining 1.5 MTPA, at Village: Padhiarka & Doliya, Taluka: Mahuva, Dist. Bhavnagar.

Aforesaid project is covered under project activity 1(a) of category “A™ and requires Environimernt
Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Environment Forest & Climate
Change (moef&CC). Government of India.

The notice of the Public hearing is published in Sandesh in Gujarati language on dated: 26/03/2023 and
in The Indian Express in linglish language on dated: 26/03/2023.

- [n connection with the subject mentioned above and references, the public hearing of M/s Nirma Limited o)
aforesaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Arca,
National Highway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and Time public hearing:
28.04.2023 at 13:00 hours
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Please find enclosed herew:th the following documents for the aforementioned Public IHearing.
I, Draft Environmental Impact Assessment Report.
2. Lixecutive Summary of the draft EIA (Gujarati & English)
3. The copies of the published Public Notices (In Gujarati and English language), dated: 26/03/2023.

You are requested to arrange widely publicize it & to display the above documents on the notice board for the
reference of the bonafide ard interested people.

Yours Faithfully,

For & on behalf of
Gujarat Pollution Control Board

LY
(A.J. Rathod) —
Regional Officer

tinclosed: As Above.
CCTo:

. The Member Sceretary. Gujarat Pollution Control Board, Gandhinagar.... For Information.

Ol



| . REGIONAL OFFICE s —
| QUIARAT POLLITION CONTSE ——
| N ; JLLUTION CONTROL BOAI
. ) : ] B {I) C—————nnEReS.
PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI 1 022
| | o CIRCLE, Ay
| | GHOGHA ROAD, BHAVNAGAR-364 002 “" ?
1 R IR PHONE: 2566108 v |
| Ref. GPCB/RO/ BHV-P1I-2025 (C)12023/ 4330  Date: '
: To, ’ 23
‘ 1. Prant Officer, 2. Mamlatdar
) ) ) !
Prant nfﬁcg. Mamlatdar office,
Mahuva, Dist: Bhavnagar Mahuva, Dist: Bhavnagar

3. Chicf officer,
Mahuva Nagarpalika,
Mahuva, Dist: Bhavnagar

Area 332.24 Ha).

Delhi.
*/ ‘ 2) 1L.O. Letter No.: GI’CB/l’l1/2022-23/Bhavnagar—41/737434, dated:24/03/2023.

‘ Respected Sir,

M/s Nirma Limited (Mine Lecasc Area 332.24 Ha)has pro
| imesione mining Rate of Mining 1.5 MTPA, at Village: Padhiarka & Doliva, Taluka: Maht
Bhavnagar.

Aforesaid project is covered under project activity 1(a)
I-nvironment  Clearance under EIA notification - 2006 as amen
nvironment Forest & Climate Change (moef&CC). Government of India.

I'he notice of the Public hcaring is pu
26/03/2023 and in The Indian Lixpress in L:nglish language

bject mentioned above and referen
en scheduled as following:

on dated: 26/03/2023.

In connection with the su
Nirma Limited for aforesaid project has be

Venue of public hearing:

b Nirma Cement Plant Arca,
National Ilighway 8 E/51,
Survey no. 80,
Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and Time »ublic hearing:
28.04.2023 at 13:00 hours

Please find enclosed herewith the following documents for the aforen @ioncd Public Iearing.
I. Ixecutive Summary of the draft EIA (Gujarati & Lnglish)
2. ‘The copies of the published Public Notices (In Gujarati and Iinglish language). dated:

26/0372023.
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i REGIONAL OFFICE — 1 030
GUJARAT POLLUTION CONTROL BOARD — |
‘ PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI e
CIRCLE, M
GHOGHA ROAD, BHAVNAGAR-364 002 L1 74
'PHONE: 2566108 S ,
" Ref. GPCB/RO/ BHV-PH-2026(C)/2023/ B VAR Date: {3 NI

To,

1. District Collector Office,
District Magistrate & Collect
Bhavnagar

:5 t gw: ,j’ﬂl‘l
utAQQd 5&:‘.

BB

3. General Manager, Regional Officer, Integrated Regional Office,

slchm{fmtry Centre, 3 Ministry of Environment, Forests and Climate

Avnz&gﬁ.r PRt & Change, Room No. 407, Aranya Bhawan, Near

GALAeY CH-3 Circle, Sector — 10A, Gandhinagar,
Gujarat — 382010

District Development Officer, (\1—
District Development Office, %,;
Bhavnagar

The Taluka Development Officer,
Taluka Development Office,
Mahuva, Dist: Bhavangar

Sub: - To display documents for Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma
. Limited(Mine Lease Area 612.1336 Ha).

Ref: 1) Notification No. S.0.1533 dated 14-09-06 of Ministry of Environment and KForest, New Delhi
2) H.O. Letter No.: GPCB/PH/2022-23/Bhavnagar-42/737437, dated:24/03/2023.

Respected Sir,
M/s Nirma Limited (Mine Lease Area 612.1336 lla) has proposed for Vangar-Madhiya Limuestone
Mining Rate of Mining 1.6 MTPA, at of Village: Vangar & Madhiya, Taluka: Mahuva, Dist. Bhaviiagar.

Aforesaid project is covered under project activity I(a) of category “A’ and requires Environment
Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Environment Forest & Climate

Change (moet&CC). Government of India.

I'he notice of the Public hearing is published in Sandesh in Gujarati language on dated: 26/03/2025 and
in The Indian Express in English language on dated: 26/03/2023. (Copy attached)

I connection with the subject mentioned above and references, the public hearing of M/s Nirma Limitec [
" aforesaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Area,
National Highway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar. /

Date and Tiume public hearing:
28.64.2023 at 09:30 hours
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Pleasc find enclosed herewith the following documents for the aforementioned Public Hearing.
I, Draft Environmenial Impact Assessment Report.
Executive Summary of the draft EIA (Gujarati & English)

[US I )

The copies o the published Public Notices (In Gujarati and English language). dated: 26/03/2023.

You are requested to arrarge widely publicize it & to display the above documents on the notice board for the
reference of the bonafide and interested people.

Yours Faithfully.

For & on behalf of
Gujarat Pollution Control Board

M/O,ﬂt

(A.J. Rathody ™~
Regional Officer

Isnclosed: As Above.
CC To:

1. The Member Sceretary . Gujarat Pollution Control Board, Gandhinagar.... For Information.

Ol
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- : TPOLLUTION CONTR el
PLOTNO: 1616/1617, SWASTIK COMPLEX. N1t o v |

! =VIR N .
' ‘ ‘ CIRCLE, T1OKHADAJI M
| GHOGHA ROAD, BHAVNAGAR-364 002 ‘ '
" Ref GPCB/RO/ BHV-P11-202 O 2ses108 i
-G -PH-202 2 WA P — -4 S Abohe
6(C)/2023/ H?‘G& Date: [} "' MAD M
¢ AL
To,
1. District Collector Office
i ’ 2. District D Officer,
District Magistrate & Collector, |)m:::1 1)2::::3'):::: ():"l‘zzt-r
Bhavnagar Bhavnagar P ‘

3. General Manager,

Distriet Industry Centre,
Bhavnagar

4. Regional Officer, Integrated Regional Office,
Ministry of Environment, Forests and Climate
Change, Room No. 407, Aranya Bhawan, Ncar
CH-3 Circle, Sector — 10A, Gandhinagar,

o Gujarat - 382010
“5/ Ihe Taluka Development Officer, -

laluka Development Office,
Mahuva, Dist; Bhavangar

Sub: - To display documents for Public Hearing of the proposed ‘A’ Category Projeet of M/s. Nirma
Limited(Mine Lease Area 612.1336 Ha),
Ref: 1) Notification No. $.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New Delhi.
2) 1L.O. Letter No.: (;PCBII’II/2022-23/lihavnagar-42/737437, dated:24/03/2023.
Respected Sir.
M’s Nirma Limited (Mine l.case Area 612.1336 Ha) has proposed for Vangar-Madhiya Tamnestone
Mining Rate of Mining 1.6 MTPA, at of Village: Vangar & Madhiya, Taluka: Mahuva, Dist. Bhavnagas

Aloresaid projeet is covered under project activity 1(a) of category “A” and requires I'nvitoninent
Clearance under EIA notification - 2006 as amended in 2009 by Ministry of Environment lorest & Climat
Change (moel&CC). Government of India.

The notice of the Public hearing is published in Sandesh in Gujarati language on dated 26/03 20273 and
in The Indian Lxpress in Lnglish language on dated: 26.03/2023. (Copy attached)

In connection with the subject mentioned above and references, the public hearing of M/s Nirma [ imited tos
aloresaid project has been scheduled as following:

Venue of publi¢ hearing:

Nirma Cement Plant Area,
National Ilighway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and 1ime public hearing:
28.04.2023 at 09:30 hours
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RECEIVE
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1033 REGIONAL OFFICE | —
| GUJARAT POLLUTION CONTROL BOARD 1
PLOT NO: 1616/1617, SWASTIK COMPLEX, NR- VIR MOKHADAJI N
CIRCLE, O\ T
GHOGHA ROAD, BHAVNAGAR-364 002 |
~ PHONE: 2566108 e
Ref. GPCB/RO/ BHV-PI1-2026(C)2023/ Y4F 6% Date: ;" 7 MAR
To,
1. Prant Officer, 2. Mamlatdar,
Prant office, <~ Mamlatdar office,

Mahuva,Dist: Bhavnagar Mahuva, Dist: Bhavaagar
3. Chief officer,

Mahuva Nagarpalika,

Mahuva, Dist: Bhavnagar

Sub: - Public Hearing of the proposed ‘A’ Category Project of M/s. Nirma Limited(Mine Lease

Arca 612.1336 1a).

Ref: 1) Notification No. S.0.1533 dated 14-09-06 of Ministry of Environment and Forest, New
Delhi.
2) 11.O. Letter No.: GPCB/PH/2022- 23/Bhavnagar-42/737437, dated: :24/03/2023.

Respected Sir,

M/'s  Nirmalimited(Mine lLecase Areca 612.1336 Ha)has proposed  for  Vangur-
Madhival imestone  mining —Rate Of Mining 1.6 MTPA., at of Village: Vangar&Madhiya. laluka:
Mahuva, Dist. Bhavnagar.

Aforesaid project is covered under project activity 1(a) of category A" and requires
Fovironment Clearance under EIA notification - 2006 as amended in 2009 by Ministry of
I nvironment Forest & Climate Change (moef&CC). Government of India.

Ihe notice of the Public hearing is published in Sandesh in Gujarati language on dated:
26/032023 and in The Indian Express in English language on dated: 26/03/2023.

In connection with the subject mentioned above and references, the public hearing off M/s
Nirma | imited for aforesaid project has been scheduled as following:

Venue of public hearing:

Nirma Cement Plant Arca,
National Hlighway 8 E/51,
Survey no. 80,

Village: Padhiarka, Ta: Mahuva,
Dist: Bhavnagar.

Date and Time public hearing:
28.04.2023 at 09:30 hours

Plgase find enclosed herewith the following documents for the aforementioned Public 1e aring
h"} ¢ Summary of the draft EIA (Gujarati & English) '

(74 -
%‘: lrﬂwmzlu of the published Public Notices (In Gujarati and |} nglish language). dated:
2,

zsmmzs

S/a
%3 — ‘m HRy ), iﬁ} 3
2a1\?
D59 e 898, #e " m >
23-3- 2007 (e ottt 89 ety

U
s

o



uté@é 529l
%At Y™l (Aimel oll§

|
}@®@s shde, WdEl H, wlle ol.1515/159 |
1R WS USe WA, Ll s, ‘

|

AUASIIR - 35¥00R » Hol:USS10¢
ol 9 Wl ollé UL 5. ettatetatr/oll AU - UL AU-20:5(C)/ W6 [ al: ‘2 7 MAR 2823

u(@,

aci2ly 1ol s,

(Auai @2 clsyotiarlsll %33l stalsidl Uil disd Adld oll§ U ysal wioid

Hlot, HELR,

ulCetel A wouadio] ¥ dl:R¢/0¥/20R301l A% 0¢:30 SEld Wgse AU (A1 AN wlio?
eclr, datd slod ¢ 8/uq, A ol o, oUM: uldalRsL, dl. Hgdl, el @lcatdr Wid .
e ¢l uset oy A 592.4335 852?) &Rl clleHRlet Hiso{lol (YR ¥ 24
Sl s AHALULAL) oW dldRk wal Hdla, dlHgal Hiell ulellesett (Wigse) 2018l
7 ool valeRlla Alsyottagle) w0t sRcUHl WAA B, WL UIFse Gield AL
Boote . el st wRiatell otsdt wWiusll ol UAladotl alEld oll§ UR Yscllell dque
Ulel “ER olloictoll £R5 OUHAollotl tallal A A A WSO YAR &t d HI2 L Ut 08 vl
sl SR Bl o Aol ollEld oll§ UR @R wolclloll GUMU M@ AUl W
wailarulla Alsyottaglot losotoll (ol YAR Ul d a ysal viusllal [Qeidl &

LR MG,

oL U.[R .ol Setl ot wal e,

M Wk

(W% RAELS)
wells wRsd,
AL Y[ ALE, cuctatorz

(stal: (1) 8.uue. 0. AWl stelstdl Wil osc. @/
() LW L@ aditetunaHl AU %32 Adluell otsct. Le




1035

|

(OV]

MY otlM
I

Loiasq,

cl. AL, . 1HA
|

R0,
L Ry, . 2HRel

Q&em% Qal,

Al e, .02l

Aol
RReTEl ollotl,

Tl Ryl ¥Rl

‘8.

a

CRURL ol -
L Ryl . HMHRAL

Dhost,

ol AL, % 3

i R N S 30t
|

$IRURSL,
A%, .20

9IR,
Ll Rl . Rl

Hatalel,
AL AL, % WAL

olLH/81El 1l of U8l
¢S\FQ&@—\1J‘ B LES 2((-3_/[-%/
i\ 366 Y o ARYRE]
diué‘ji ABL elgerar
oy "5%1@{5 : v
Lt;g% Yora0m3 g;af
]ig;;*‘ ‘4 : 9427.5))39) | TIERLICHI
A2 S G 8~ 2R
Soun saseon? By
: 94e73/032]
Q’({'\'\Q RC R 3L |
2B SN agese)  ane1d
! cia i il 9SS mrm’ﬂhr i
| —~ !
214,01 A ST L
i . |
}@12{/2( M0 ] j[/(a/ozu (3012 ( |
C uRvasl 527 | mgodfl
4@"6& AL YAt Q£ [o_s | -13 |
e |
WY ' YR
Y (st !
PRt UM Ul pig el
y *.,,,\A - - I . ‘t’}‘
.3, i 41257 0 og,gwﬂ‘ﬁ};
| g2 23y 331y ":2%\»3
RN e ‘ |
AN »\.\W\D ) l:l:\:;\u\ 7‘\(\:\\5”\1'(\"“/ i
A - ML
aioranaia A uARAA &) 133{\\ Ay (14 |
ol 025 l “3)eD 1

s




13 Qa@a,

|

o eay,

10 2uatst,
Adl. AL % AHHAL

1.1

AR ola-
LAY, % il

- i - .
12 3R,

|l RAYEAL P Rl
J

L Ry, ¥Rl

m AL 2. AHAL

5 aulzanon of a-
|

. R, . uHRAL

[ Al AYAL %. 1A
J}

17.

; W3,

el AYAL .2l

vi .
;

181 g18ae?,
L Ay, . HUHAL

——

HYIER 1y yUIYe

At /88 Ad a«& .
|
RA 17373 R.A
#u |5 /
210451 M YARIE 95353 -162°%
B axles)3 |
-{\,{\\;\\'\ ')‘)’\7\_\/‘ @Q% 6U>
L Wus) 9 /ﬂ\") w
AS-9 03 Yayue Al ’
| I R L axlwles
A2 e o) | |
el R LGk DI
3. | )
Ay | | 253

e\ %
g2k

fadflal na v

Y

Rnt 6l 12
ARy U]
i8] M Yuyg
“.zqg ond ‘lﬁmft&/ M G Mg
o a){"q— 4 D © <
2auuyl lo*3 Iy
Ay ‘%IVU/U!*J*‘L QX"})\’J
20 1. _;,_,,',. BISISY KGO 513
a2l Sc\'w ww?z ‘
eal UIH Yl éqo' @ ol
T e |
9{“35 A (*99‘&%’6’
sl (U YA
B e uaEd,
A 2edh P e R 12>
Orgmvanimes | Gqan g @wﬁr?
Gy | uire
| AN E! LY |
’ H2U

T —




1037 o eetldn s wd]

19 aeBlan ¥ . = |
e ( gladl, {&M)Uﬂ’c’?” , 7323}:}{[5% %/()S{]&}?ZJ
Ol HEAL %Y. GllleldR @JM) ‘ ‘
. H 2 &(\5\1'5
| '«'fl-“ il L _7 - 91“’\6’\ L L ] ) o ;—D\
RS e«,\mnrv\\l/ 1FYF2248 | ,‘\,\&
ol HEdL . eldeldR 2RY 2 e §5\&’\
| c\%\\ l'b
| 22 A%\
| L . S IS ... D
2w Uy, ‘
. rgw”ﬂ/)s/\ CORMRE 1 g ugdrs, 4 A 167
\
| cll. Hedl, %). lAetdR CArE1R CTFSA § ks
! | A
feisissey el sy 16\5\15
kS i3 seE - e t
N3 s%f«‘s‘r» SIES CH\C*\Q-\‘EC"\‘O

L
gAY MesdR | g N S ) %2 &—_\ﬁ

| o, 3 % RUERA WM YL,E
% nCJ\\?(\SV\’Vq ac\? |
. ) » W ..
1 @@r,‘ ari2uvnmew) | (G 0-O L (__F_Qh
Al Mg, 9. elalstdR 2 Loy o0
'«.{v | Sy 3@%‘9"\ lc\ \l’b ufﬂ S B
. | ficdh sl qaat it SuAd
| IR il | N a1, AU . AHiLN
4 | f)j(, )L[@ (,M_Q'ﬁgeué 6(!('504!\3
= R mau&oﬂbﬁa\
Al Mg, . Aidsde | ™ RS 14’620 ‘Yl"/ |
? 1 |
2100y 1 2913125
|
| B I o !
| " ‘ 2 ‘ |
.ﬂm«;}w@f{:m#%ﬂwdate @y 1%‘?%30“ , | 2,01444 Uy |

- 0" . .
PN WG IPONIY ke

a2 2918125

0 d@s, ARy oz

|l HédL, 2. HidalolR % . ‘} Zém‘r M

‘ R\F\g\ 2%
L 3 4;; o . 7 A\’ \ |
s /M)wwmqm # fv—somwea 392 2 ap

> | ‘




| |
281 s[3uzL,
el Mgell, . elleetdlR

2% [Qaaer,
il HEAL ). HLdodR

‘ 30 i p——
P EELH,

pal HEdL %, HLldatoLR

el Ruaa,
Al Mg, %), GlLdeldlR

§h %
L F L g "% ¢ T8
ge g * :’*?y

_DRED ik (25 N
*1" YRR -
Al 1(%Cu 8. (iclotol?

|
el Munal,

el HEA, . AR

34 G L

Al Hedl, %), GldetdlR
| §

5 uydad,
Al el %, elLceldlR

36T eugta,
|l HgeL, %, eldelalR

.“\_\‘

&

1038

camlde A wR
i Q%Q\)C\S 54(/\(\1() j(,,r(ef (SATLLEY KR Geig. l
242 & : ijl‘(;{a‘il ;
| A
P \NURML | (CIES | U | -
: | of gl |
ey, | FVIC | SR I
| a A\
SR @ @9 ago | suaa ) A
e/ e M) AV ewide A,
g | “9%2 i  gsitaun durud |
A 29\B\>
i e et 2
Fe ed ‘ ; | o’ A '
G2 g2 2o\aVA ;‘ |
| | o
| »
- |
i - o —
Fu N 199/ 9106518410 >£NI/V’U7// |
| ' 29\ %> uushi
A e | e sasond ofl, |
L et NN 2019 R
(,”@wj(‘b)lf/ 7"\%4-1 I3 &W/{,MMM
‘ - | | 295\3\2%
i TRIEEXAEN ;
71 (j)(»\_a(\eﬂéj 7 \ I
CTuanend WIY ﬁ%)%’ﬁsosq:k - ¥R
| | (2%‘3”(3%/ vy L (ST
a2y | | 2912122 | WN"‘« 21K Ny
%%\g\ ™) |
s ¢ CS\RD | (O |
| C3NVBTYT T |




1039 ot ST e A
LR el ery,
‘ &9;\3\0’7 Mﬂ” Q ol
L Hgdl, %, MLdetdR
| @ 26T i
~ g\ 5\
| P 2tad 29
4 - e e e - .
A, N %u‘w' Y
L HEAL Y. AR | g~ ,{6/39((
o A\
2 | ,T‘ . ')\
ad L @( A(\B\Lb #
9. ¢ o | L. o
! . \9
al. Hgdl, . ALeletdIR 7, A\ e 1 (‘5”&(}
ya . ~X‘( !\r‘\‘ /(7;
ol ¢ 2.0\
"c’“, £l o1q- Ti | RN
“‘ ' ! : 4§37 BE000S
Al HEdL, %). MleeldR | a;by\ 17 W
] J R N
RN | NP2
i P | | aC
L1 aufea, | \6‘% | | _
& Rk a, S | &_9 ‘~ Fu% f6343 L. P dabhni
;r—-cf\' & ‘ ‘:
& e k i 26\5\9_3
1
e e i N -
1LoLR Yy 61 |
- o a—vgt»\\wr\ | I,qu)
L HE, . ClUdatdR | ‘9,”“‘3_\ ¥ | <Ol\ /’\/) R
| L | 1%
\ | ‘\)\ ! . C\?B\
s, d}(&'\\&w\ | Y
Al Mg, %), BlLAeldR c‘p}\:\‘&,«_\ . | «gOL/‘ | @
i ot T - ;
1 L |
= achaR®
A5 \ (Y \C)\ 1 1
stlatau ‘ 2o\ |
' | > | 000S W
AL HgAL, %, eudetdR | 9\.'2\ &2\ | et
L2 P ‘
C?é’ \ Q(\S\%
1‘ |
I L
45 £ Q—é}_‘ 1 i
LAl HEll, % UUedR |

AU

|
.

ir qurd

| :
aard 5%
i/ zadial 3

25 i/ Badien 3




1040

:,-};'f_ﬁ’
G T

L Mgl %, Lo | |

Uz, el i O3 ‘
L Mgl %), aldeldrr | c—\\\—\MN(‘)() 1 5mu\\ .0 !

S\ M -
\ :
Q422 | 2 \3\D
’18,; ~|1 o cC ' ~ I _ A t
| AUBSL, fSSﬁofﬂf) 57\".0),{{)2\%] | g{q@ﬁ/@”
dl. Hgal, . MldetdR | GJ?AW} 1 ‘
f | 2%
: ' (\5\
HAYY [ -
P g, | | T
ol HEAL %9, elAeldIR ‘
|
01 glcrdl, 7
AL HEAL, %), ALdetdlR o
|



